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IN THE CEXTRAL ADMINISIRATIVE TKISUNAL 3 HYDERABAD BENCH
AT HYDERABHD e

BETWELL! 3
M. Venkatesh ‘ .+ Bppliceant,
AWD

1- I}iViSiﬂnal Rﬂil‘W&y i“‘ianager, ﬂyéEI.ﬂmd
Division, M.G,, 5,C.Railwvay,
Secunderabed,

2. Senior Divisional Persomnel Ufiicer,
Hyderabad Division, S.C.Ely,, '
Secunderabad, |

|

3, Divisional Commercial Superintendent,

MeGop S.CuR1y,, Secunderabad, .+ Respondents, :
- | |
Counsel for the Applicant oo Mr,5,l2kshma Reddy
Counsel for the hespondents ve M,V ,Rajeswara'Rao
- - - I
CORAM: :’ | - |

HOW'BLE SHEHRI R RANGARAJEN 3 MEMBER (ADMJ,) |

X As per Hon'ble Shri R,Rengarajan, Member (Adm,) X

1

|'
This OA is filed praying for a declaration that

N 1
the action of the respondents in not treating the 30%[

running allowance as part of the pay as pex para 1313-B of
IREM for the pu?pOSe of granting other allowance suﬂhlas
DA, CCh, HRA etc,, on his medical decategorisation ané
absorption as Commercial Cofrier in the grade of %.82%—1200
as totally illegal without jurisdiction and violativelof
Articles 14, 16 and 3CC-A of the Comnstitution of Indi; and
for a conSequential direction to the respondents o r;fix
hie pay in the absorbing grade i,e, Commercizl Co&piﬁr in

the scale of #,825-120C by treating 30% of the running

allowance as part of pay for the purpose of granting other



[ X ] 2 * s

allowances such as D&, CCA and HRA ete,, and for granting other

consequential benefits such as arrears of pay eto,

Ze In this OA M.A.781/95 was filed for condonation of delay

of six years, That BA was allowed and the delayi%;?cnaﬁ%aﬁyei&&“

subject to the condition thet in case the applicant succeded he will
be entitled to financial benefits only for the period from a date {

one ye&l prior to filing of this 0A,

3. " When the OA came up for hearing learnad?@gﬁgégi for the

respondents produced a_letter addressed to him which reads as below i~

"The case has been considered, After tuking into
consideration the applicant is entitled for an
amount of Bs,17,339 (Beventﬁen thousand three
hundred and thzrtgnlnleor the period from 19,4,94
to 29,2,96, His pay is fixed as followsy 1200 *
20+20%365 p,p. = %.1625.

In view of arranging arrears and also fixed as
per norms the CA may be dismissed by appraising
the position to Hon'ble CAT/HYD, ®

{This letter has been taken on record)
4, As the relief asked has been considered in view of the

acove letter the OA has become infructuous, It is’ further stated
by the learned stending counsel that the accounts concurremce for
the payment of above said arrears had been taken and-the bill had
been sent for payment doday, Iﬁ is further stéted that the payment

vill be made within & month from today,

5. In view of what is stated above the OA is dismissed as

infructuous, NO costs, ' dvﬁ\_JQ_ﬁ_ﬂ,,ﬂ—~£%i__

{ R,EANGARAJAN )
Hember(kumn.

Dated s 30tn_April, 1996 2; jh14(3/
( Dictated in Open Court ) 1-ﬁtt
¢ __-""'
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PR ¥ aivmaianal Ra;luay Managert, Hyderabad Diuiaxan, "
- -SJC.Railuay, Sacundarabad._ , . . T

%  COne copy . to Library,, CAT' Hyd.

i Cné Spare cmpy.

|

' ‘Sanior DlwlSlGnal Parsonnal foicar, Hydarabad Diviskoen,

S#CuRalluay, Secundarabad, . S

¥

‘ ﬂiwiSLGHBl Commercial Superintandent,‘M.G.Setsﬁailuay. -
.Secundarabad e

k \ -

“ona ccpy to Srf; S.Lakshma Raddy, aduocate, CAT, Hyd.

Ons. capy to er. v.Raﬁeshuar Raa, Addl. CGSC, CATi Hyd. -
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THE HON'BLE SHRI RVRANGARAJAN & MfA)
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ADMIYTED AND INTERIM DIRECTIONS IS5UED
 ALLDJED | .
- e~"DISPOSED OF WITH DIRECTIANS

DISMISSZD
DISMISSED AS WITHORAUN

ORDERED/REJECTED
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